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State of Uttar Pradesh
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Chhotey Lal Pandey
 

(O. Chinnappa Reddy, Harilal Jekisundas Kania and K. Jagannatha Shetty JJ. )
 
11.08.1987
 
ORDER
 
The Text below is only a summarized version of the order pronounced
 
Subsequent to striking down of the order of the Uttar Pradesh Government identifying the backward
classes for recruitment to post of Munsifs, on the grounds that the backward classes were not
properly identified, another commission has submitted a report on the question of identification of
the backward classes, which is under the consideration of the state. The appeal is dismissed.

 


